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Hon, Mr. Justice B.D. Saksena, V.G,

H.2e MOs2YGoof 1094 is allowed, The Wu::: of
Indiz through the Secregary, iinistry of Tourism
Govermment of India, Mew Delhi’ is permitted to

arreyed as Respondent No., 4, sri Amit Sthaleker

standing counsel for the {entral Sovermment
states that belng the standing counssi, he
will resresent the newly added respondeat no.d,
The pl&adings already on recozd may be re:d

as the pleadings 9 &ha_lf of the rupon#nt 0.
% 2lso, In view of that, Sri Apmit 3thaleker
s accepted notice on behslf of the respomdent
no. 4, As_sueh, there 3 no need to issus

a notice tuv this effect to the respondoat no. 4,
any further, For detsil@yreasons to foliow,
the 0.A. 1s dismissed, Interim order passed
earlier is, hercby, acated,
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Respondents,
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In the Centraii'.&dn:inistrative Tribunal, Allahabad, )2@4
& -
. Compkdation.I
B et
BRegistration No, J 6 of lgg4,
Akhilesh Kumar /0 Sri Raghubar Dayal
r/o village and Pgst Virgawa, Distt, Jhansi,
| —— .. 4pplicant
versus |
i 1~ The Director General,
Archaeological Survey of India,
Janpath, Ney Delni.11,
Under the Mini stry of Touriem,
| Goverment of Indla, Ney Delni,
A
* L The &zperintnnﬁine Archueolagist
Archaeologleal Su rvey of India,
- Beli Guarq Cottage, Goﬁalgan;j,
Iueknow.
3- Senrakechan Sahayal,
Archaeologleal Survey of Indgla
Sub Divigion Jhansi
Rani Iaxmi Baj ahal, Jhansi,
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